CENTRAL ADMIMNISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA Mo, 2202/2001

Mew Delhi this the 3lst day of Aadgust, 2001.

HONTBLE MR. SHANKER RaJU, MEMBER (JUDICIALY

1.

28]

By Advocate Ms. Mesnakshi proxy for Mrs. Rani Chhabra,

Gopal Singh,

$/0 Shri Hari Chand,

Rio willage dohaminadabad,
PO Bindroli, Tehsil Sonipat,
Harvana.

Dilkagh S/0 Shri Ramdhari,
Village & Post Office Rajpur,
Tehsil Gunnaur,

Distt. Sonipat.

Suresh Chand Meena,
$/o Shri Malla. Ram,
C/o Sh. Dharam Singh Meena,
House No.2461/7, Gyan Nagar,

advocats)

~Warsus-

Union of India, through
its Secretary,

Ministry of Telecommunications,

Deptt. of Telecommuniations,
Sanchar Bhawan, Mew Delhi.

The Chief Gensral Manager,
Microwave Maintenance I, NTR,
Kidwal Bhawan, Mew Qelhi.

General Managsr,
Microwave Maintenance 11, NTR,
Kidwai Bhawan, New Delhi.

Divisional Engineer Telecom,
Microwave Maintenance II,
Re-Block, MNMew Rajendra MNagar,
Neg D=l hi.

Sub Diwisional Engineser,
Microwave Maintenance IT,
Sonipat.

(By Advocate - none)
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By Mr. Shanker Raju. Member (J):

~Aapplicants

~Raspondents

MA Tor joining together is allowed.




—3 | @

The case of the applicants is that despite having
worked for 2046/240 days as provided under DOPT Schame andg
continued with tﬁe respondents since 1996 and 1998 they are
¥et  to be accorded temporary status. The applicants being
agarieved filed the representation on 12.9.2000 and
1.12.2000 and the same is yat to be disposed of. The
present 0A is disposed of at the admission stage itself, by
directing the respondents to consider the representation of
the applicants and their claim for accord  of  temporary
status, if thev conform to the guidelines contained in DOPT
Schemse  of 199%. The respondents are further directed to
pass  a detailed and speaking order within four wesks From
the date of receipt of a copy of this order and till then
the status quo, as of today, shall be maintained by  the

respondents. No costs.

S Lo

(Shanker Raju)
Member (J)




